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)TES O THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

jr 	.M r, fl Ivioianty, c Uk nci 

Uic. Ap iean, and Mr. Ashok Mohanly. 

	

Sr 	ouns appCng for the K endriva V i.dvatava 

ban 

1) UT] rig perdeInL'y of a 	iciijn.ar:; 

:on 	basicjllaterlak were called for b' 

..Apphcuii and., n n-sunpk of the same. gave cause 

	

the 	Appi ieant to apur ach th is fributia. under 

on I 1  of the Admnistrati.ve Tribunals Act, 1 985 

cApi.ic;ini aL.o prayed 1r change of the Authontv 

	

Ufl 	\Vho'm. bias was adeged. 

During pCmdC,mv of tins case, it has: 

iepurted by the Ld. Counsel for both the parties 

sought Al b the App, icant. 

led lo him by )jscipina 

tioniy and, thai the Authority aanist whc 

t mabihdcs were raised, has already goac 

& 	. 	;om. uh t ban eswar Region 

in the above circumstancc. tile 

:\ pphcant concedes that the case has 

:mc iPi1riCtU-. 

:nondcn, and free co ics of this order be h.airdc 


